
 503  Matters  Under

 ised  seed  of  indigenous  variety  sown  by  air
 crafts  has  shown  good  prospects  of  growth
 in  Madhya  Pradesh  and  it  needs  to  be  101-
 lowed  in  Rajasthan  also  on  a  big  scale.

 (Vv)  Demand  for  limiting  the  mar-

 gin  profit  of  the  Mica  Trading
 Corporation  of  India

 SHRI  P.  PENCHALLIAH  (Nellore):  In-
 dia  is  one  of  the  few  countries  in  the  world
 which  produce  and  export  large  quantity  of
 mica.  A  good  number  of  labourers,  proces-
 sores  and  dealers  work  round  the  clock  to

 produce  mica  for  export  to  earn  foreign
 exchange  for  the  country.

 Unfortunately,  Mica  Trading  Corpora-
 tion  of  India,  the  premier  trading  organisa-
 tion,  which  was  set  up  with  a  view  to  help  all

 those  who  are  engaged  in  the  industry  and

 promote  export  of  mica,  is  gradually  deviat-

 ing  from  its  cherished  goal.  Through  MITCO

 is  earning  more  than  100  per  cent  profit,  the
 workers  and  small  traders  are  put  to  a  lot  of

 suffering.  The  major  share  of  profit  is  being
 used  for  maintenance  of  its  staff,  leaving

 very  little  for  the  actual  producer  and  proces-
 sor.  While  one  can  appreciate  a  profit  of  20

 per  cent  for  Mica  Trading  Corporation  of
 India  for  its  services,  any  margin  above  tt,  is

 unjust  and  unfair  and  at  the  cost  of  small

 producers  and  processors.  What  is  more

 important  is  that  private  traders  pay  a  higher
 price  than  the  price  offered  by  Mica  Trading

 Corporation  of  India,  thus  making  Mica  Trad-

 ing  Corporation  of  India  uncompetitive.

 |  request  the  Government  to  intervene
 in  the  matter  and  fix  a  policy  of  how  much

 Mica  Trading  Corporation  of  India  deserves
 to  take  out  of  the  value  of  ready-to  export
 material.  This  policy  pronouncement  will  go
 a  long  way  in  doing  justice  to  all  concemed
 and  would  boost  mica  industry  as  a  whole.

 (Interruptions)*

 MR.  DEPUTY  SPEAKER:  lam  listening
 to  only  377.  Nothing  is  going  on  record

 except  377.

 “Not  recorded.

 CHAITRA  7,  1911  (SAKA)  Rule  आ  510

 ।  Translation}

 (vl)  Demand  fora  uniform and  Job-
 oriented  education  system
 throughout  the  country

 SHRI  RAMASHRAY  PRASAD  SINGH

 (Jahanabad):  Mr.  Deputy  Speaker,  Sir,
 education  plays  a  leading  role  in  changing
 the  structure  of  a  country  and  It  is  a  must  in
 the  case  of  our  country.  Today,  a  feeling  of
 dissatisfaction  among  the  people  is  rapidly
 mounting  in  absence  of  a  uniform  pattern  of
 education  in  our  country.  As  the  education

 being  imparted  to  the  children  of  poor  people
 in  rural  areas  in  not  job-oriented,  it  is  causing
 the  increasing  incidence  of  unemployment
 among  the  youth  and  resulting  in  other  diver-
 sified  forms  i.e.  terrorism,  extremism  and

 anarchy  which  has  endangered  the  unity
 and  integrity  of  the  nation.  In  absence  of  one
 national  language  for  the  entire  country,
 language  disputes  are  rapidly  emerging.  All
 these  things  find  their  expression  inthe  form

 of  communal  riots.  |,  therefore,  urge  upon
 the  Government  to  bring  in  a  uniform  pattern
 of  education  and  language  so  as  to  preserve
 the  unity  and  integrity  of  the  country  and  to

 maintain  the  steady  progress  of  our  country.

 [English]

 (vil)  Demand  for  increasing  the

 number  of  judges  and  filling

 up  vacancles  in  the  Allahabad

 High  Court

 DR.  CHANDRA  SHEKHAR  TRIPATHI

 (Khalilabad):  The  number  of  pending  cases

 is  increasing  in  Uttar  Pradesh.  The  object  of

 Government  to  provide  speedy  and  cheap

 justice  to  millions  of  litigants  seems  to  be

 defeated.  No  proper  and  concrete  effort  has

 been  made  so  far  to  fill  up  the  existing

 vacancies.  Government  has  not  evolved  any

 specific  formula  for  appointment  of  judges  in

 High  Courts  in  accordance  with  the  popula

 tion  of  States.  Itis  surprising  that  Kerala,  with

 a  population  of  2  crores,  is  having  19  judges

 in  High  Court  whereas  UP
 which

 has  a

 population  of  13  crores  has  only  62  judges.



 511  Matters  Under

 [Dr.  Chandra  Shekhar  Tripathi]

 ।.  therefore,  request  the  hon.  Law  Minis-

 ter  to  increase  the  strength  of  judges  and  fill

 up  vacancies  at  the  earliest  so  that  people  of

 Uttar  Pradesh  may  get  cheaper  and  quick

 justice.

 (vill)  Demand  for  supporting  the

 people  of  Afghanistan  and

 PANP  leader  Walikhan,  for

 their  grave  fighting  against
 the  imperialist  and  fundamen-

 talist  forces

 SHRI  AZIZ  QURESHI  (Satna):  Sir,
 Pakistan  Awami  National  Party  Leader,  Wali

 Khan  has  sought  intervention  of  the  United

 Nations’  Secretary  General  to  stop  blood-

 shed  in  Afghanistan  and  help  create  a  broad

 government  through  an  intra-Afghan  dia-

 logue.

 Wali  Khan  personifies  the  noble  tradi-

 tions  of  the  brave  freedom  struggle  under  the

 stewardship  of  Frontier  Gandhi,  Badshat:

 Khan.  Although  the  dreams  of  Badshah

 Khan  for  a  united  India  were  shattered,  yet
 Wali  Khan  continues  to  fight  a  valiant  battle

 for  the  cherished  ideals  of  his  father.  In  him

 we  can  witness  the  ‘Red  Shirt  Movement’

 (Khudai  Khidamatgars),  still  struggling  for  a

 new  social  order  for  the  people  of  that  region
 which  includes  Afghanistan  too.

 ह  is  a  great  tragedy  that  imperialist

 powers  are  trying  to  break  their  country

 through  their  vast  supplies  of  arms,  while  the

 bleeding  Afghanistan  in  the  dire  need  of

 food,  medicines,  milk  and  clothes.

 While  condemning  this  kind  of  interven-

 tion  by  imperialist  and  fundamentalist

 forces,  |  call  upon  the  Government  of  India,

 through  this  august  House,  to  initiate  imme-

 diate  action  and  render  every  possible  sup-

 port  to  Wali  Khan  and  his  people  in  his  brave

 fight  against  the  forces  of  darkness  and

 doom  and  thus  uphold  the  banner  of  Shri-

 mati  Indira  Gandhi  aloft.

 MARCH  28,  1989  Rule  x  512

 [English]

 MR.  DEPUTY  SPEAKER:  Nowwe  shall

 take  up  the  Resolution.  Shri  C.  Janga

 Reddy...

 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE

 (Bolpur):  Sir,  we  have  not  got  copies  of  the

 two  volumes  of  the  Report.  When  we  shall

 get  them?  (/nterruptions)

 SHRI  ARIF  MOHAMMAD  KHAN  (Ba-

 haraich):  This  is  the  property  of  the  House.  It

 is  your  responsibility...(/nterruptions)

 SHRI  SOMNATH  CHATTERJEE:

 When  shall  we  get  it?....(/nterruptions)It  15

 your  responsibility  to  take  up  with  the  Gov-

 ernment.  What  is  your  responsibility?.  ....

 (Interruptions)

 MR.  DEPUTY  SPEAKER:  Already

 steps  are  being  taken...

 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE:

 When  shall  we  get  it,  we  want  to  know...

 (Interruptions)

 SHRI  ARIF  MOHAMMAD  KHAN:  It  is

 our  right  as  a  Member  to  get  the  copies

 (Interruptions)

 MR.  DEPUTY  SPEAKER:  |  have  called

 Mr.  Janga  Reddy  now...

 (Interruptions)

 MR.  DEPUTY  SPEAKER:  We  will  take

 up  your  request...

 (Interruptions)

 SHRI  BASUDEB  ACHARIA:  When  are

 we  going  to  get  the  copies?

 SHRI  SAIFUDDIN  CHOWDHARY:

 Now  it  is  your  responsibility  to  get  the

 copies...(/nterruptions)


